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Allotment of Shops In SeetOl' VIII 01 
R.K. Punm Mar""t, New DeIIII 

3085. SHRI BAL RA1 MADHOK 
Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMEMT be 
pleased to state : 

(a) whether it is a fact that shops in 
tile market of Sector VIII as also in otber 
newly developed sectors of R.K. Puram 
New Del hi are being allotted on the basi. 
of tenders; 

(b) whether it is also a fact that some 
I\wps have been allotted without callinB len-
ders for them; 

(e) whether it is also a fact that condi-
tions on which tenders were invited have 
not been fulfilled by Government iD fu\l; 
and 

(d) ifso, why this discrimination in the 
matter of shops in R.K. Puram markets 
'and the steps being taken to redress the 
Benuine Brievances of those shops-keepers 
who have taken shops at exorbitant rent 
through tenders? 

THE MINISTER OF STATE TN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING WORKS, HOUSING AND 
URBAN DEVELOPMENT (SHR! B. S. 
MURTHY) : (a) and (b). Except one shop 
in Sector VIIT, R.K.Purarn, which has 
-been allotted to the Khadi Gramudyog 
-'Bhavan, all shops in Sectot VITI as well as 
-the other newly developed Sector XII ha'Ve 
been allotted on the basis of tellders, sub-
ject to the requisite reservation for the 
.8cbeduled Caste Communities in whose 
_ allouneDts have been made at , !he 
economic reDt by draw of lots. 

(c) No, Sir. 

(d) Thore i. no disaimiaation iD tbe 
matter of allotment of IhOps in R.K. 
Puram markets. 

- ,.' "Grievances of the sbopolceepen iD U1e 
R.K. Puram Market reprdinB provNion 

. of electricity coDDectioDs, bath-rooms and 
,.lavatories, etc., Court-yard, LaWUI and 
.pialterinll of balcony walls are beiDIL atten-
ded to by the Central Public Works De-
partmeDt. 

,UtJlllatloa 01 AddItoaal a- by 
S .... 

3086. SHRI N. SIVAPPA : 
SHRI G.Y. KRISHNAN: 

Will the Minister of FINANCE be,... 
sed to state : 

(a) whother it is fact that Govern/llllt 
have conceded the dcIIJIands of eevera} sca-
tes to utilize the entire additioDal reso_ 
mobilied by them to ausment the Ii. of 
their plans and Dot to delete any portion 
to meet Don-plan defici t; 

(b) if so, the names of those sra_ 1d 
whom allocations have been made ___ 
ing to the schemes; and 

(C) the details of the public sector ·ou&-
lay in !he centrally sponsored ac;he1Dlll7 

THE MINISTER OF SUPPLY ~ 
THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI R.K. 
KHADILKAR) : (a) and (b). Go_t 
have a&reed in principle to provide -speeti.l 
assistance to States which may have i_-
pable gaps in resources on non-Plan acco-
unt. Such gaps will be determined after 
considering the recommendations of 1he 
Fifth Finance Commission and the aBSeIl-
ment of the Planning Commission in re-
'lard to unavoidable non-Plan commitments, 
the scope for economies in non-Plan expen-
diture, the efforts made to improve reVClUle 
and tax collections and mobilisation of 
other normal Budgetary resources. nul 
will cnable such States to make a llrea&or 
effort for resources mobilisation and to 
utilise the additional resources that !fIey 
can raise towards their approved develop-
ment Plan outlays. No allocations have 
-.n -made 10 tile State. so far under this 
arrangement. 

(0) The Fourth Plan outlay on OmtraUy 
lponsored ICbemes ha¥. not been 1iAtIliIId. 

CteUIoa of New ~t ef ..... 
I. the Mlalltr), of FIauI:e 

3087. SHR! N. SHIVAPPA : 
SHRI S.S. KOO'BARI: 

Will the Minister of FINANCE .be 
pleased to state: 
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(a> whother It is a fact that Govornment 
havo oreated a new Department of Banking 
in the Finance Ministry to look after tho 
affairs of the Nationalised Banks; 

(b) whether the ,scheme would not lerd to 
bureaucratic interference in the marking 
or banks and mark their autonomy; and 

tC) how doos it reconcile with the Go-
vor.nmoot's declared policy of delegating 
Rtponsi bili ty to all public soctor onterpri-
80S and of administrative economy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : (a) Yes, Sir, The Department of 
Banking in the Ministry of Finance will 
deal with matters partaining not only to the 
nationalised bank but to all other Indian 
banks; all foreign banks operating in India 
certain matters relating to cooperative 
banking; all long-term financial institutions 
(excluding Life Insurance Corporation and 
Unit Trust), chit funds etc, 

(b) and (c); The general superintendence 
~roction, managment of the affairs and 
busine5s of the nationalised banks will be 
vested in the Boards of Directors [vide 

.section 7 (2) of the Banking Companies 
(Acquisition and Transfer of Undertakings) 
Ordinance,1970 and the similar provision 

, in the Bill introduced recently in the Lok 
Sabha to replace the Ordinance), The Cen-
tral Government may on the other hand 

. after consultation wi th the Governor of 
the Re5Crvc Bank, give directions in regard 
to matters of policy involving public 

. interest for the guidance of the nationalised 
Bank, The question of interference 
in the management of the banks 
and marring their autonomy does not, 
therefore, arise. 

~e tax paid by Fertlll_ Compalllea 
la tbe Private Sector 

3088. SHRI N. SHIV APPA: Will the 
Minister of FINANCE be pleased to state 
tho amount of Income-tax Paid by the 
fortiliser companies in the private soctor 
on the sale of fertilisers during the last 
three years and the amount of Income-Tax 
outstanding apinst each of them ? 

THE MINISTER OF STATE IN THE 
.MINISTRY OF FINANCE (SHRI P. C. 
'SETHI): The requisite information is not 
readily available. Such information as may 
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be available is being collected and the 
same will be laid on the Table of tho 
House as early as possible. 

Dead IIDe for stoppage of ForeJgo AId 

3090. SHRI KARTIK ORAON: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether there is any dead-line by 
which foreign aid in any form is likely to 
be stopped al together; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SEmI) : (a) and (b). As slated in the Third 
Five Year Plan document, one of the main 
objectives of economic planning .is the 
achievement of self-reliance by the gradual 
reduction in the dependence on foreign aid. 
Following that, an important objective of 
the Fourth Plan is to move towards self-
reliance by making efforts to reduce forei-
gn aid net of interest and loan repayment 
to about one·half of the Third Plan level. 
I! has also been mentioned in the chapter 
on "The Long Term Perspective" of the 
Draft Fourth Plan that 'the scheme of lonl 
term development outlined in this chapter 
seeks to eliminate dependence on net forei-
gn aid by 1980-81.' When our economy 
becomes self-reliant, we will be able to 
undertake investment, needed for an adeq-
uate rate of arowth without reliance on 
net inflow of external assistance, thoUJh 
inflow of capital on commorcial terms may 
be expected to continue. 

As rCiards food aid, the GOVOl'llll1eDt 
contemplates cessation of concesaioDal 
imports off,)odgrains after 1970-71. 

Coadact of Cia .. I Ofllcen ID 
MlDlstryorFlaaace 

3091. SHRI CHANDRA SHEKHAR 
SINGH: Will tho Minister of FINANCE 
be pleased to state: 

(a) the number of Class I OffIcers In 
the Ministry of Finance (proper) wIlDIe 
conduct has Come to the adverse notice of 
the Oovernment for practising caste-discri-
mination; 




